
 

 

 

 

 

 

 

 

 

 

 

 

 

Tripura Forest (Establishment and Regulation 

of Saw-Mills and Other Wood based Industries 

    Rules, 1985). 
As Amended upto (6th Amendment) Rules, dt. 11.05.2020. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 



!Va. /r; 7, N. E.-93u

euhlh."ht~d hy Au tho r ity

E\THAOHDJNAny ISSUE

Ag at tala, Friday. August 9, 1985 A. D.
Sral'ana 18, 1907 S E.

PART-I-Orders and 'Notifications hy the Government of Tripura,
the Hir h COU! t, Gover n ment Tr easurv etc.

GOVER1'\MENT OF TRIPURA
FORLS'!' DEPARTMENT

No. F. 6-11 / Arncndmc m,'Fllr-l-\4n5~U(). Dat ed , Agart ala ,
the 2Jrd July, 1()8S.

NOTIFICATrON

In exercise of the powers confer red hy section 51 A of the Indian
Forest Act, 1927 [As amended by Indian Forest (Tripura Amendment)
Act, 1<)84J the Governor is pleased to make: the following niles, narue ly i->-

SHORT TI1LE, EXTENT AND COrvlMENCEMENT;--
/

1. (l)/Thcsc rules may be c•.dled the Tr ipur a Forest (Exrablishrnent
and Regulation of Saw-mills and other \VooJ Based Industries) Ru le " 19155.

J (2) They shall extend to the whole of Tripura,
(3) They shall come into force on the date of their notification

Il1 the Official Gazette.

" DEFINITIONS;
2. (I) In these rules, unless there is any thing repugnant m the subject

or Context,-
(8) "Act" means the Indian forest Act, 1927 [as amended

by Indian Forest (Tripu ra Amendment) Act. 1984].

(b) "Authorised Olliccr" means Hm:::;t---emeer not below
(i) a forest Olllcer nul heluw the rank of a Divisional Forest
Officer, or (ii) any other Officer who may be authoriseu
by the State C;UVernnlc.'nt by no t ifica tion inrthe Official
Gazette, fur a ll ,q' .inv (If t!1C [1l!IT'OS(; of those rules within
such local limit,,' a~ IIU\ l»: 'l)c;citicc! ill the not ificat io n.



(c) "clocumcru " includes a \alld !cl_'urd ill t h c JUI'ill ui ~l P~h-;

or permit o r receipt indicating the iruusaction of lorcst
produce;

(d) "Factory" mcunx II factory as defined in the Factories
Act. jCJi:)4 Jnd a lso includc. allY 111ClillSC'\ declared by the
Stale Government as a "Factory" under section 85 of the
'said Act,

(e) "form" means a For m apPcl1ckd to these r ulcs ;

(f) "licence" means a licence granted under these rules;
(g) "permit" means a wriu c» permission for carrying out any

of the nets or operations covered by these rules;
(h) "person" include, (l body, company or a society duly

registered for the purpo:«: of currying on a business;
(i) "saw-mill" rnc ans 'a mill [or sawing timber or logs into logs

or beams or scantlings or planks or battens and includes
hand saws whether in a fixed structure or enclosure or not;

(j) "section" means a section of the Act.
(k) "unit" means any shop or establishment or premises used

wholly or in part [or ruanuf'acturing or processing or
preparing for sate of commodities or articles based on
forest produce as envisaged in the Indian Forest (Tripura
Amendment) Act, 1984,

(2) Any other cxprc-sion ll~ClI in these rules but not defined, and
defined in the Act, shall have the same meaning as assigned to them in the
Act.

CIRCUMSTANCES PROHLl3LTING ESTABLISHMENT
tvllLLS, E'Fe AND CilZA.NT Of UCENCE:

SAW-

3. k3T (1) Nu persoll shall establisl: a saw-mill and other units includ-
ing factories of the categories mentioned in section 5! A-

(a) within such distance from the Government forest boundary
as maybe decided by the A uihoriscd Ofliccr;

(b) without obtaining a licence 111 Form I issued by an
Authorised Officer.

(2) (a) All pcrxon- currying- on business in saw-mills and other
units including ta c t o r ic , immediately before the commencc- t

ment of these ru lcs shul! also obtain licence from the
Authoriscd Ofliccr :

(b) Fat' the purpose of CIUll:5C (<1) such persons shall apply in
Form II within a pcr iocl of 90 duys from the date of
commencement of these rules and may carryon the said
business or occupation until a .licence is granted under these
rules .

. APPLICATION FOR r.ICENCki::

4. (1) For obtaining a licence und c r rule 3 a person shall apply to
the Authoriscd Officer in Form II.
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(2) On receipt of an application fur licence. the Authoriscd Otlicer
shall, after making ~;ucl1 iuquirv as he may tlrin k fit and within a period
of sixty Jays from tile date of receipt of such application, either grant or
refuse to grant the licence: Provided that no licence shall be granted
unless the Authoriscd Officer is satisfied about the location, availability
of raw materials. financial capacity and past records in business of such
person. ' Where the Authorixcd Officer rcfuses to grant such licence,
he shall record the reasons therefor and such reasons shall be communi-
cated to the person in writing.

(3) For the purpose of inquiry. under sub-rule (2), the Authorised
Officer may exercise the following powers:

(a) enter into or upon any land, survey and demarcate the same,
make a map thereof or authorise any other Officer to do
so;

(b) call for such documents as he deems necessary for ascer-
taining the merit of the application.

APPLICATION _FOR RENE\V AL OF LICENCE:

5. (1) An application for renewal of a licence shall be made 111

Forrn . III, within thirty days before the expiry of the licence.
(2) The Authorised Officer shall deal with the application for

renewal of licence in the manner provided in s'u,b-rule (2) of rule 4.
(3) ·No application for renewal of a licence shall be rejected unless

the holder of such licence has been given an opportunity of presenting
his case and unless the Authoriscd Officer is satisfied that

(i) the application for such renewal has been made after the
oiry of the period specified therefor, or

(ii) <.... [y statement made by the person making application for
the grant or renewal of the licence was incorrect or mate-
rially false, or

(iii) such person has contravened any of .the terms or. conditions
or the licence or any provision of the Act or these rules, or

(iv) such person docs not fulfil the terms and conditions for
such licence.

PROCEDURE FOR MAKING APPLICATION FOR LICENCE OR
RENEWAL OF LICENCE.

6. (1) Every application referred to"fn clause (b) of sub-rule (2) of
rule 3, sub-rule (I) of rule 4 and, sub-rule (I) of rule 5 shall be accorn-
parried by a Challan as a tok..~n of deposit in the Government Treasury
of a non-refundable 2pp!icationrl;ee of Rs. 50/- (Fift~nI~~,j -

(2) Every licence u~dcr,JhI~ulcs (exceptingAfene~ licence) shall
be issued on payment of a licence fee of rupees two hundreq and fifty only.

(3) A licence granted under these rules- •.
(a) shall he valid for one financial year during which it is

granted
(b) shall not be transferable, and
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(c) shall be renewable for a pe riod not exceeding one financial _ .
year at a time 011 payment of renewal fee of rupees one'
hundred only and such renewal shall be in Form IV for
each unit.

SUSPENSION OR CANCELLATION OF LICENCE.
7. The Conservator of Forests within whose jurisdiction the unit lies

may, for reason to be recorded by him in writing, suspend or cancel any
licence granted or renewed under these rules:

Provided that no such suspension or cancellation shall be made except
after giving the holder of the licence an opportunity of being heard.

APPEAL.

8, (1) An appeal from an order refusing to grant or to renew a
licence under sub-rule (2) of rule 4 or sub-rule (2) of rule 5, as the case
may be, or an order suspending or cancelling a licence under rule 7, shall 'L,

lic-
(a) if the order is made by the Authorised' Officer, with the

Conservator of Forests of the Circle concerned; or
(b) if the order is made by the Conservator of Forests of the

Circle concerned, with the Chief Conservator of Forests,
Tripura ..

(2) An appeal under this rule shall be preferred within thirty days -
from the dare of communication of the order appealed against and shall
be ,rcgi.stered in a ~~~fJ<2 ALe calI~d t!lC Register' of appeal' which shall be ~
maintained by th(~authonty In Form V: ..~

f' fl-p P e. u.,J;;:.. .
Provided that the tl-fJpelate authority may admit any <npeal preferred

after the expiry of the period as aforesaid. if it is" ied that the A

appellant had sufficient cause for not preferring the appCa >1t1 time,

(3) Every order passed in appeal under these rules sh('1] be final.

MAINTENANCE OF REGISTER AND SUBMISSION OF DECLARA-
TION TO THE AUTHORISED OFFICER.

9. (1) A licensee under these rule:'> shall maintain Register in Form
VI, VII and VIII.

. (2) Every licensee shall submit to the Authorised Officer once in
every two m,onths a declaration in Form IX which shall be corn 'I d i t1
Reglster maIntained' F vIII· PI e m ne
Period of t" id m orm tT within seven days of the expiry of the

he sa! two months. '

INSPECTION AND VERIFICA TrON Or RECORDS,
- 10, ~1) The Conservator of Forests of the C 1
Authonsed Officer or any Ins cctin IrC e concerned or the
Forest Guard d 1 . P g ,Officer not below the rank of a Head

u y appolnted bv the Conservator f F .
verify at any time witMout notice the f 11 . o. h ,orests may inspect and
Saw-mills and other Units incl di f 0 ~Wlf1g WIt .In the prmmses .of the

. ,U ll1g actorres of a Llcensec-
(a) records required to be maintained under

rule 9; sub-rule (1) of

I
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(b) stock of raw material present; and

(c) stock of sav....-n timber or manufactured
ccsscd products."

(2) During such inspection and verification, the licensee or his
authoriscd agent. employees and workers shall be lawfully required to

extend all possible assistance and produce all documents and records as
may be req}lired during such inspection and verification ..

PRODUCTION OF LICENCE, PERMIT ETC. FOR INSPECTION
AND VERIFICATION.

II. . For the purpose of rule 10, the licensee shall, when required to do
so, produce immediately for inspection and vcrification-

. (1) any licence, permit or other documents granted to him or
required to be kept by him under the provision of these rules;

(2) any forest produce or raw materials or manufactured or
processed product or any product in the process of manufacture, in his

'control, custody or possession whether located in the pr~mises or not.

TRANSIT PASS FOR FOREST PRODUCE.
12. All forest produce entering or leaving a Saw-mill and other units

including f- ....' ., .hall be covered by a transit pass duly issued under the
provision '=-1.ipura Forest Rulc-

lENT OF FOREST OFFICER AS INSPECTING OFFICER.
1]

the COJ
of thr
He'1d

s~on as may be after the commencement of these rules,
«r of Forests of the Circle concerned, may for the purpose
~P.l-Girlt--one or more Forest Officer not below the rank of
Gus J, as Inspecting Officer ok Inspecting Officers for an

~ specifically mentioned in the order.area _

'l"AL rIES;-

14. Any person contravening any of the provisions of these rules
shall be punishable with imprisonment which may extend to six months or
with fine which may extend to five hundred rupees or with both.

(--:. -



T ripur a Gazrttc, Extraordinary Issue, August 9, 1985 A. D.

(b) stock of raw material present; and
(c) stock of sawn timber or

(2)
authoriscd

ccsscd products."

During such inspection and verification, the licensee or his
agent. employees and workers shall be lawfully required to

extend all possible assistance and produce all documents and records as
may be required during such inspection and veritication ..

PRODUCTION OF LICENCE, PERMIT ETC. FOR INSPECTION
AND VERIfICATION.

11. For the purpose of rule 10, the licensee shall, when required to do
so, produce immediately for inspection and verification-

. (1) any licence, permit or other documents granted to him or
required to be kept by him under the provision of these rules;

(2) any forest produce or raw materials or manufactured or
processed product or any product in the process of manufacture, in his

. control, custody or possession whether located in the pr~mises or not.

TRANSIT PASS FOR FOREST PRODUCE.

12. All forest produce entering or leaving a Saw-mill and other units
including r- ,.." .hall be covered by a transit pass duly issued under the
prOVISlOn ':..r,ipura Forest Rule-

APpor.t-' lENT OF FOREST OFFICER AS INSPECTING OFFICER.
1::

the Co,
of th-
He-rd

s~on as may be after the commencement of these rules,
«r of Forests of the Circle concerned, may for the purpose
~fJl-oinn)ne or more Forest Officer not below the rank of
GU2 J, as Inspecting Officer ok. Inspecting Officers for an

~ specifically mentioned in the order.area _

'l"AL rIES:-

14. Any person contravening any of the provisions of these rules
shall be punishable with imprisonment which may extend to six months or
with fine which may extend to five hundred rupees or with both:
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FORM It

(See r u lcs 3(2)(b) ar:

Form of application fur li,:CllU: Ior sc tt i:
manufacture/fur existing unil/manUr~lctf ri'

produce.

To
The Conservator of Furests(or the Aut

ll/factury to

1 on furcst

• • • • • • • • • • • • ~ •••••• 0 •••••••••••••••••••••••••••••••

.Ie, Tripura .
.., In'Sir, , .. , , , .. .Inhabit,

(in block letters)
the police Station ······ ······ L

(address to be given in del "Is)
by profession : apply. fur a licence for setting
up of Factory/Mill/Unit, to Manufacture/Manufacturinf, .
for existing Unit/Factory /Mill/and using ,.
as raw materials. The particulars of the Factory/Mill/Unit are given

herein below:-

.........................

1. Name of the Mill/Factory/Unit:

2. Location:
3. )Vrether ? ,. .. 1 Company, Partnership

or a . ousiness and the
rcla' of the applicantts) with

jJany or partnership or proprietorship
(documents to be attached)

..

I (Valume of timber, etc.)
ar :

lICe/sources of raw materials:

cngth or regular employees:
ength of daily rated worker:

of capital investment:
ether convicted or penalised in

r Criminal/Forest Offence case:
-thcr possessing more than one such

ctory/Mill/Unit in the same circle:
, I. Whether the licence fee is attached and

if so No. and date of challan :

1 have read Chapter VIII of the Indian Forest (Tripura Amendment)
Act, 1984 and the rule made thereunder and under-take to abide by the

same.

Place :-
Yours faithfully,

Signature of the Applicant(S)
Date :-
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FORM It

(See rules 3(2)(bl ar:

Forni of application fur licc nvc lor sctti:
manufacture/fur existing unit rrnanufucr. rj.

produce.

To
The Conservator of Forests/or the AUl

I[/factory to
1 on furest

•••••••••••• w ••• , •• < •••••••••••••••••••••••••••••••••••
.Ie, Tripura .
. InSir, , .Inhabit: ..

(in block letters)
the police Station ·.········· L

(address to be given in del .,1s/
by profession : · ·· .apply for a licence for setting
up of Factory/Mill/Unit, to Manufacture/Manufacturins .
for existing Unit/Factory /Mill/and using .
as raw materials. The particulars of the Factory /Mi1l/Unit. are given
herein below:-
1. Name of the Mill/Factory/Unit:

2. Location:
3. Whether ?

I' .'
I ~ompany, Partnership

ousiness and the
of the applicant(s) with

iJUny or partners,hip or proprietorship
(documents to be attached)

J (Valume of timber, etc.)
-ar :

lrce/sources of raw materials:

ength or regular employees:
ength of daily rated worker:
of capital investment:

ether convicted or penalised in
, Criminal/Forest Offence case:
-thcr possessing more than one such

etory/Mill/Unit in the same circle:
• I. Whethcr the licence Ice is attached and

if so No. and clate of challan :
I have read Chapter VIII of the Indian Forest (Tripura Amendment)

Act, 1984 and the rule made thereunder and under-take to abide by the

same.

Place :-

Date :-

Yours faithfully,

Signature of the Applicant(S)









NO. ri. 7(711il;Qrfiit,-s8/3 5, tt t? 
-J|c6

GOVtll(NMlrN I OI; -t'tUt,til(n

l;ol{l 't'r)tiPn r('l'MliN I

N TiI CAl' ION

tr ay'
Marcli . 200().

ri In excrcise ol' powcrs conlcrred by Scction 5l A of'thc Inclian lriorcst Act readrvith Clause (d) ol Section 76, tlte Governor, 'l'ripura, is pleaseci tg rrakc the lollolvinqrules to further atnencl the 'fripura Irorest (Estabiislinrcnl apd l{egulati.n of'Sarv Millsancl otlrcr Wood Ilased lndustries) Itules, 19g5, nanrely *

Short tiric
&
co n1l'11c Itcc In elt I

Anrendrnent

rLrlc 2.

l. (l)'l'lresc rules may bc callc<J thc'l.ripur
I{cgulation of Saw Mills ancj other

a Irorest (ljstablishrnclrt an<j
Wocld Bascd Indusrrics)

(2)'fhey shall come into force on and 1l'onr the date ol'their publication
in the official Gazefte.

2. In rule 2 of the Tripura Forest (Estabiishnrent a,d itcgulatio' of
Sarv Mills and other wood Based IndLrstries) I{ules, i9B5 (hereinalier

refbrred to as rhe principal I(ulcs)_

(i) in sub-rule (l) after clause (k) the foliorving cla,scs shall be
inscrted, namely -

(l) "l{igh Power comrnittee" nreans rhc conrmittee constitutcd bi, thcI"lon'blc Suprcnre Court.
tr'

(,r) "l,dustrial Estate" nrea*s trre areas notified by the Government f,ronrtime to time as per order of the Supreme Court.

(n) "Government,,nleans the Government of Tripura.

(o) "State Levcl l3xpcrt Cotttmittce" nlcirns the Cornmittee consrit,teci bythe Gover'mcnt of 1'ripura i' pursuarce of orcie r of the suprenre court.,.

(i) afrer sub-rr-rre (2) the roilowi,g sub-rurc srrail bc inserrcd. ,amer1, _

"(3) On any disputc, regarding intcrpre tation c_rf any
rvord/cxpression/clausc i. trrese rules, thc clccision of the Governmc,t
shall bc final."

i" Iror rulc 3 of thc prircipar Rures trre firilorvi,g rure shail be
sutr.st i I trl.ccl. narrrcll. -

A iricnd rncrrl

of i'Lrle -1.

i

{



"3. (l) No
(irctorics o

fr'|: :,'i.
fr

pcrson shlll.cstatrlish a Saw N4ill and othcr [Jnits inclucJirrg
Ithc catcgories llrcrrtioncd in Scction 5l A _

Arnendrrrc nt

ol l ule 4,

(a) outsidc an Industrial l..slatc . and

(b) without obtainirrg a liccrtcc irr I;'ornt-l issLrcd lty 1n AutSoriscd Ofllccr.

(2) 'l'he saw nrills, plyrvood nrills ancl other wood basecl inclLrstrics/units -
(a) Which havc bccn cleareci by IIigh l)owcr Cornrnittcc withqut pcpalty ;

ancl
(b) Which are penaliscd but I-ligh Powcr Conrniirtec Ibund that it rvill nor

be against public interest il licence is grarrted to sLrch inciustries/units.
Shall bc cligible for grant of liccrtce ancl allotmcnt ol'lancl in thc inc.h.rstrial
estate if such estate is on Governnrent land^,,

4. In rule 4 o1'the principal Rules
(i) for sub-rule (2) the following sub-rr-rlc shall be subsritutccj, narrely -

Arrrurtlrrrcrrl

()l ltliu )

"(2) (i) on receipr of an appricarion for licence the Aurhor$ed officer
shall, al'tcr nlaking such enquiry as he nray think flt and wiihin a periocl of'
30 days fi'o'r the datc of receipt of such application, forward the
application with his rcport to the I'rincipai Chief Conservator ol- Forcsts,
Tripura' l-he Atrthoriscd Ol-ficcr shall mcntion in his rcport if thc rcquircd
quantity of timber as determinecl b;, the approved Working plan is
available on annual basis,
(ii) The Principal chie f conservator of Foresrs than fbrwdrcl the

application together with the rcilort o1'Authorised officer and his
recomrncndation to the state Lcve I Expert cornrnittee for their
consideration and recomntendation.

(iii) After considering the reconrmenr.larion of the State l_evel Expert
Ccirnnlittee in each case. the Principal Chiel Conservator of Forests
may direct tlre co,cerned Autho'ised of ficer to grant licence in
Iror,r No.l or rcjcct trre apprication ror rcasons tri bc rccorded in
writing.

(iv) while directing 1he Authoriseci officer to grant licence, tire
Principal chicf corrservator ol. Forests sha-il riecide against which
notified Industriai Estate or adciitio.al industrial csratcs as are
notified by thc covernmc.t for sucri purposes ricence shail be
issued""

(ii) I, sub-rule (3) lor the worcls, brackets anrl figurc.,sub-rule (2),, thc
words, brackcts and figurcs .,claLrse (i) ol-sub-_rule (2),, shall be
i nserted.

-5' Irclr sttb-rttlc (2) ol't'r'rlc 5 ol'thc principal I(ulcs tlrc firllorvipg.sLrb-
rLric sltall bc substitLrtcci. rranrely .

I



A rrrcncirrtcrrt

ol-r'rrlc 6.

"(2) o, rcctlipt ol'arr apPlicatio, Iir'rcrrcwal ol'a liccncc, tlrc Autlr'riscciolllccr shail, artc',.ki:rg ru.i, i,,,i,,iry;r.s irc may tr)ink Ijt a,cJ rvitrrirr iirrcri'rcl ol'3c)(trrirtv) cr.ys t]u,,, rt,.,i"rr,,t'r"..ip,,,r,.r,,.r., 
appricatiurr,cithcr gr,rt or .crirsc to g.*rt [lrc rcrrcwar ot.trre ricc.rcc.,,6. tn rulc (r ol'ttrc piincip,l ii;i.; _

(i) Ibr sub-rr'rrc (r). thc ,rro.virg sLrrr-rurc sha, hc sLrbsritutcd, narnciy _

"(l)'r-he Ibrowinr srra, bc rare o1'ap,ric;rtion rec (.on refundabrc) and rrrelicencc l-ec or o, ir" case,tay bc, tlic rcncwal liccncc lbc.

Anrenclnrcnt
of rulc 14.

7' I, rure i4 of the principar *urcs fbr trre words,,iivc iruncrreciIt,pccs", rlie worcls,,r.,r' tl.,nur'.i,;';;;;.r,, shal l be su bsr i turecJ.

Apl,lication
fee

r00.00

20 )0

of the Go venlor,Bv orci
(- \.

i ',')
j)rrnc ' .t-i f

pa Sc td the

SI

I\O

I

N ature ofl_iccnce
l.iccnce
lee

licncrval
Iiccncc l-ce

3 4 5
Iror eaclr of Sa m veneels, r wofactory, p ly od [actot'.v

INpapcr s, pulp rlicparnill, board & other woodbasedlfbrest based industries ncludi bim crllg trea m I]elan ts.

500.00 2,500.0
0

i,.500.00

2.
lo

T inrbcr tradcr dealshops ln berIMng ( Ircacl r oresD vi onsr 150.00 7 50.00 3(.)0 00J lro cac ir fo I'urn tu re/Cat> net/Hand cra fi hs US tnop rcs t1btCEu

rvithoutSa c I. c l.n lo
a t)0 tltcrs. 15.00 75.00 4 -1.00

r50.00L w it lr J 5to worke
75.00 I 00.00 r 5c.00With 6 more workers/ labo u re rs.
r50.00 "t 50.004.

[u
l: oil)( aS ll Sd, [()nc rcwoo ancl cl harurj u( oflIJ wcf( r'ad )\VI lt of ith out l1nrai la lll sa ho orng eacp (r Ir Ir,orcstD JS CTI)

500.00 200.00

l'iratc(b ) lr" obanrbo n d o th eany lnnt or forest rod ucp rlror tho ut rnatntat n a sh For eaclr Forcst l) vl 0n
100.00 50.00

(iovcrnntcnt cll-'l'ripLrra

-t

(ii) in su[:-rure (2) trre words "issue oi-" sira]r be omitted.

2

l.

t

2
3 0.00 '7:;.00

3 0(J.00
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GOVERNMENT OT TRIPURA

FOREST DEPARTMPNT

No F 7(7I)/FOR IFP_20)2 I V O V_// t 
June 21 2OO2

NOTIFICATION

lr: exercise of the power conferred by section 51A of the Indian Forest Act, 1g27, as

'rrtletrded bv lndian Forest ('l'ripura Amendment) Act, 1984, the Governor, Tripura is pleasecl
to further amend the Tripura Forest (Establishment & Regulation of Saw Mills and other wooci
based industries) Rules, 1985, namely _

(1) These rules may be ca-lled the Tripura Forest (Estabiishment and Regulatio, of saw
Mills and other Wood Based Industries)

(2) 1'hey shall come into force on and from the date of their publication in the offici;il
Gazette"

'2 ln the Tripura Forest (Establishment & Regulation of Saw Mills and other Wood Based
Industries) Rules, 1985 (herein after referred to as Principal rules), after sub-ruIe (2) of rule 3,
the followrng sub-rule sha,lI be inserted namelv :_

"(3) No person shall possess or import in the State items like saw mil1, spare peirts oi
saw mil1, saws, saw machines, portable sawmills or any other tree/timber cutting
ard/or processing equipment without obtaining a licence in Form-1 issued by an
Authorized Officer,,.

3 ln the principal rules, the existing provision in rule 13 sha-1l be renumbered as sub mle
{1) thereof and after sub rule (i), so renumbered, the following sub rule sherll be insertecj
namely:-

"(2) without prejudice to the powers of the Forest officers conferred. by these rules, rire
State Government may, for the purpose of preventing unauthorized import of items
mentioned in sub rule (3) of rule 3, entrust any officer of the Department of raxes &,

Excise with the adcltior-ra-l duties of inspection and checking at entry points in order t.
eLrlbrce the provisicn of rhat sub rule,,.

By order of the Governor, Tripura

Sd/- [V. T]rulasidas 
l

Chief Secretary,
Tfpura.

Ii
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COVERNMENI' OF ]'RIPURA
DITPAI{

,t7 /r1 ,/ / f t ".!0 /j--
tt, January 2007N rr. [i,7 (7i )/ FOIr-L)6 / I' art I Dated, Agartala, the

N o TIFICATION

ln oxercise of the power conferred by Section 51A of the Indian Forest Act,1927,

as amendecl by Indian Ft:rest (Tripura Arnendment) Act, 1984 read with clause (d) of

Section 76, the Gclvernor, Tripura is pleased to further amend the Tripura Forest

(Establishrnerrt & Regulation of Saw Mills and other wood based incltrstries)- Rules,

1985, narnely-

1. (i) I'hcsc rulcs may
Saw Milts antl other wood

be called the

(ii) Iihcy shall come irrto force on ancl from the date of their publication in the

Officiul (,azcttc

?. ln thc Tripuri.r Frlrcst (Establishrlent & Ilcgulation of Satw Mills ancl t>ther wood

L-rascrl inr,lu.strics) I(ulcs, 19ti5 (hcn:in aitcr referred tct as PrincipaI Rr-rles), for clar-rse (i)

antt (k) of rub.rulc (1) of rulc ?, thc follou,ing shall bc substitutcrl narrcll':

2 (1) (i) "Saw-mill antl other Wootl basccl Intlustrial Unit" means saw mill,
vcncor unit, plywootl unit with or without slicel ancl/<lr pceler, particle boartl

ur-rit, bl<x-'k boarci unit, nrcrliunr tl:rrsitr,,fibrc lroarci unit, m<lulding be;rt unit,

saltial weod oil extr:action unit, or any othcr unit which uses any mech.rnical clr

clt:ctrical clevico for cutting;, convertin5l or shaping timlrer'

2 (1) (k) "secondary Wood Basecl Inciustries or Shop" means Agar Woocl Oil

extraction unit, furniturc making unit, electrical accessories making unit, sports

goocls manufacturing unit, handicraft manufacturing units having vertical banti

saw up t<t 9" openirrg and / or circular saw up to 12" diameter for the purpose of

re-sawing of sawn timber originated from the F{PC cleared $awmills locatecl

insicle notifiect Wclori Based lndustrial Estate for its own use provided that they

are nqt involvec{ in sale or fracle of sawn timber ancl also provided that they dcr

nclt use rouncl timber for sawing or re*sawing. A shop mean$ any shop or

establishment or premises used wholly or in part for sale of converted or

fashionecl timber, furniture, hanriicrafts, cabinet or other articles made of forttst

producc,



d
\

In the principal ruies, the sulr-rule (1)of rule 3 shall bs'substituted rr'rtn -

3 (1) "No person shall establish a saw-mill ancl <lthcr Wood Base.'l Inclustrial
Unit (s)" -

(a) outsicie an inclustrial estate; arnrl
(b) without obtaining a Iicense in lrornr Iissuecl bv an Authorizetl Officer

4, In the principal rules after sub-rule (3) of rurlc 3, the following sub-rule shali r.e
inserted namely: -

3(4) No person shall establisl'r a shop or Seconclary Wood Based Inclustrv t.,i
thc c'atergories mentionecl in rule 2 (1) (k) w.ithout obtaining a licc.nse rn
Form I issued by an Authorizcci Officer.

Irr tltc principal rules, the rult:4 shall be substituted bv the following, namelv,-

4(1) (i) For obtaining a license uncler rule 3 (1) a person shall apply to ttrc
Authoiizccl C)ffiter iir Irtrrnr i.lu. il.

4 (1) (ii) On receipt o[ an application for license the Authorizecl Officer shall, after
rnakirrg such enquiry as he may think fit and within a period of 30 davs
frorn the clate of receipt of such applicaticln, forward the applicatiffi wittr
his repc"rrt to the Principal Chief Conscrl,ator of Forests, Tripura, The
Authorize'd Officer shall mention in his report if the requiretl quantity of
timLrer as detertninecl by the approvecl Wr:rking Plan or from private
holdin6;s is available on annual basis,

4 (1) (iii) The I'rincipal Chief Clonservator of Forests then forwarcl the
application together with the rcport of Authorized Officer ancl his
recommendation to the State Level Hxpert Committee for their
considera tion and recon:lnlencl a tion,

4 (1) (iv) After considering the recommenclation of tl're State Level Expert
Committee in each case, the Principal Chief Conservator of Fclrests may
ciirect the concernecl Authorized Officer to Srant license in Form No. I or
reject the application for reasons to be recordecl in writing.

4 (1) (v) while directing the Authorized officer to grant license, the
Principal Chief Conservator of Forests shall decide against which notifieci
Industrial Estate or additional lnclustrial Estates a$ are notified by the
Covernment for such purposes, license shall be issued,

1

:

1

5.
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Provirlecl that no such permission shall be granted without first
complying with the directions issued by the Hon'ble Supreme Court or

any other competent authority from time to time.

4(2\ (i) For obtaining a license under rule 3 (4) a person shall aPPly to the

Authorized Officer in Form No. II.
4(2) (ii) On receipt of an application for license the Authorized Officer shall,

aftur r^rraking such enquiry as he may think fit ancl within a perioci of 30

days frclm the date of receipt of such application, forward the application
with his reptirt to the territorial Conservator of Forests having jurisdiction

r:ver the area

4(2) (iii)
each

4(3) For the purpose of incluiry under rule clause (ii) or sub*rule (1) ancl cltrustr

(ii) of sub-rule (2), the Authorized Officer rnav exercise the following
p()wer:

(a) etnter into or upon any lancl, survey arncl dertrarcate the same, make

at rnap there<l[ ()r mav authorizo anv othcr Officer trl tltl so^

(tr) call for such rlocunrents as he clecms n('cessarV for ascertaining the

merit of the applicatior-r.

6. Irr the principal rules the seconcl column against Sl. No. 'l under sub-rule 1 of rule (r

shil[[ bc strbstitutttd with:-

(i) For each of Sawmills, veneer unit, ply wood unit, paper mill unit, partit:le

boarcl unit and oLher wood based / forest based industries including
timber treatment plants, Agar Wood / Sandal Wood exfraction or sale

establishment, Moulding Beat establishment, Illectrical Accessorie$, Sports

Cor:cis manu facturing establishmer rt,

In the Principal Itules after sub-rule (3) (c) of t{ule 6 following sub-rule shall be

irrserteri, wttir:-

6(3) (d) In case of transfer of ownership of establishment under the rules the olcl

license has to be surrenr-1ered and the license issuing authority shall be

cclmpetent to transfer the c>wnership and issue new licen$es after olxiervirrg

all formalities and instructions in force.

7. ln the principal rulcs, the rule 7 shall be substirutecl withl-

I

m

i

ii
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7. rhc Conservator of Forests within whose juristliction the saw-mill or clther

wood base,J Inclustrial Unit or so..rr',.1ury wood based Industrial Unit or

shoplicsmav,[()rreasonstober.,co'dec1U,,-t'ti'r'inWriting'suspenclorcancel
irny license gr.nted or reneweJ una., these rules; provideti tha.t no sucl-r

suspcnsicl^ n,.u,-,."1lation shall be maclc except after giving the hoider of the

Iicense an opportunity of being heard

IntheprincipalrulEls,thesub.rule(1)ofruleBshallbesubstituteclwith:-

8(1)Anappealagainstanorijerrefusingtogrant.ortorclnewalicenseundcr
sub-rule (1) of rule 4 n' "U-"'it tii "f 

"rule 5' as the case may be' or an

()rrlcr suspcnding or canceli;l;;ii."".S" un,ler rulc 7, shall l1c

(a) if the oicler is *;;t if 
-'nt. 

Auth.rizecl Officer' with t.c

Conservattlr of Forests of thre Circle concernecl; or

(b) ir ir-,o order is maclc [ry the Conservator of Forests of the Circle

cclncc:rtrecl, with the Chief Conscrvatr:r of Fclrests clealing witlr thc

(c) liil:I;(l(3r is macle bv 
il'u 

t:T'l:lChief Conservator of Forests or

'Tripura' with thtr State Gtlvcrnment'

ln thc principat rulcs, the sub-rule (1) ancl (2) of ruie 9 shall be substituted w'ith:-

9 (1) A licensele ftlr t:stablisl-rment clf ,,Shop ()r Secorrdary Woclcl Bascii

lr-rdustrics,, un.1*, tlresc rulcs shtrIl nraintain rcgistcr in fclrrn Vtl & VIII.

(2)].'hernaintenancccrfrecordsbythe.sawmillsandotherwoodbased
inlustrial units ancl submission ui '*tu'n' 

shall be regulated in acc.rdance with

thc guir{crines f.r the w,oocr uur*.r u,-,its in N.rtrr tiasiern states as issuecl bv t^e

Mi^istry of Environmcnt & Forest viclc their: No' 8-180/ NEC/ 2001' elate.ci 27ti'

septcmber 2001. tjach of such *ut)tl basecl unit shall maintain the recorels in

ir.c,forma annexed with the guiclelirres'

By order of the Governor'

i1

9

(*o* 7, I t?*
(sHASHI PRAKASH

Chief $ecretarY

Government of TriPura
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Copy to;

Ma t{er, T'ripura Government Press, Agartala alongwith 5 copies for publication in the next Gazetto'

1' The Member, secretary, Central Empowered Committee, New Delhi.

2. The Principal chief conservator of Forests, Tripura, Agartala'

3. The Acldl. Principal Chief Conservator of Forest$, Tripura, Agartala'

4. l'he chief conservator ol'Forosts (Administration), Tripura, Agartala'

5. fhe Chief Conservator of Forests (Plaruring & Devektpment), Tripura, Agartala'

(;. 'I'he Chief conservator of Forests (Protection), Tripura, Agartala'

7. The conservator of Forests, M&E/WRT/Social Forestry/wildlife.

8. The Conservator of Forests, $outhern / Northem Circle'
g, The Disrrict Magishate & collector, west/$outh/North/Dhalai District'

10.'I'he Divisional Forest Officer, $ada, / liur"ur.h / Working PlT-Division No' I/fi / Training /
Uclaipurl Bagafa /Cumti/ Teliamura/ Ambassa/ Manu/kailashahar /Kanchanpur/ Direction

L)ivision,
11. The Wiidlile Warden, Sepahijala / Trishna'

12. The Chief Engineer, Pubiic Works Department' Tripura' Agartala'

13. The Sub-Divisional Magisfrate, SaJa, 7 nirf,utgurn 7 Ucrulpur / Amarqut / Belonia / Sabroom /
Scrnamura / Khowai / Kamalpur / Amb a{s^ / Candacherra / L.ngtarai / Kailashahar /
Kancl-ratnpur / Dharmanagar.

14. Thc Chiei Excculive Offrcer,'pTAADC, Khumlwng' Tripura'

15. "fhtr In-Chargc, Divisional Forest Protection Party'

16. l'he Range Of'ficer
17. 'Iht' Lleat Officcr, ... .

18. I'he ln-Charge, Sectoral i]orest Patrol Parly, "'
tc) 'Ihc In-Charge, Forcst L)roP Cate / Check Post,

20. AllStrtion of PCCF Office.
2'[, Forerst Manual File
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GOVPRNMENT OT TRIPURA
TOREST DEPARTMPNT

5l; :>t.,,* t-,d.c:Jl .' .* f,.u.

No.F,7(71)/lt'orllrP-06-r4IIvAl I)i-rred, Agr,Lltnlir, the.*:?..March,201s

ruOTI}"ICATION
In exercisc of the po\\rers conferrecl b)r ljecLion 5IA of the Indian F'orest

Act, Ic)27, as riff]eilcled by lndian F'orest (Tripura Amendment.) Act, 1984
read with clauLse (cl) of Sectic-rr-r 76, [he Governor, Trlpurei is pleased to I'urther
amend the Tripr:ra F'orest (trstaLblishmcnl & Regulation o1'Saw Mills arrci
other n,ood birsed ini.lustries)- Rules, 1985, rrtrmely-

1. (i) These rule s fi1u;r [t1 ceilled the Tripr-rra F or"est (trstablishmenL &
Regurlation of Si*v Nlil1s ancl olher wooci l-rased ir-rclustries) (Fitth Arnencimer-it)
Rlrles, 20 15.

(ii) The1, siriill corrlc irrli.r lot'cq: on arrd h'onr the dat.e o1' Lhi:rr publictrlrc_rn
in the O1I-icitrl Ciirzet[e.

'2. In the'l'ripltra lrorest (Establisirmen[ & Regurlaticln of Saw Mil1s arrcl
other r,vood baLsed indr-istries) Rules, 1985 (here in after relerre cl to r:is

Principtrl Rules), ior cleiltse (r) oi'rule 6, shar11 be substituted narnely:
(i) 'lhe lbilou,ir-ig shi;rll be rate of :rpplication i'ee (non rellndable) ancl

the licence fee of ers thc case may be, Lhe renen'al licence l"ee:-

l

i

i

sl
No"

Name of Licence Application
fee

License
fee

Renewal
fee

1 r, 3 4 5
I Iror eircii ol sarrv mi1ls, verieer

f eictor5r, l ri1r11,,,,:,a, l;ic;ory, p€Lper
mi1ls, plrlp rnil1, ptrrticle boerrcl
ancl o[hi:r \,,,oocl basect/ forcst.
based inclr-Lstries including
tirnber" treatment pleints

1000.00 5000.00 3000.00

1500.00 b00 002 Timber trader shops rieaffng
in timber' (for eitch Foresl
Divisit,nl

300.00

/,)
\J F or e eici't of Furn iturre /

Cabinetl Handicraft sl-rop
usrng torest produce,

_tgllllr"h urp to 5 rvorkers 150,00 600.00 300,00
600.00{b} At:oie 5 ri,orkers 300,00 r s00.00

4 (a) For t'rrer,r,'ooc1 ancl irrljl-rarlr
1r\r jun iloi,ver) traLde lvrth or

200 00 1000.00 400,00

C. oty.f; ,/p'r.



without maintaining a shoP
(For each F orest Division)'
Remarks: Llcence fee otc for
sand & stone wtll be
governed bY the TrlPura
Mlnor Mineral concenslon
Rule 20L4.

200.0040.00(b) Thatch, llamboo, and anY

other minor i'orest Prodr:ce
u,ith or rvithor;1- maintaining a

shop (tror ear:h Forest
Division

6000.00r000.00lir:ence for MFPc
4l

i3v o r ol thc (l ' :::

$l
r )

t()
The Manager, Tripr.rra Gclvernment Press, Agartala alon
Notificatinn fo. puhlication of the Notification in the next
Gazettr:.

Principal Secr:etarY to tl-re

Governtnent of TriPr-rra
Departrrrent of Fore.qi s

g rvith 10 copics of
issuc of the Tripura

1.
/l
^/_ .

.).

4.
5.
6"
.7

B.

9,
I t-)

11

copy

12

1.4trJ

T4

to:-
T'he Principai secrel-ar\' to the ciricf Mit.tistcr, 'Iriput'a.

The PS tr: thc Ftlrest Minist.cr, Tripurra'
'lhre SA [k .,i-q Lo the Chiel Secretarl'' GoVl' ol Tripura'
]'he PS tr: thc Principal Secretary, Forests, Govt. of Tripura.
The Principai Chief Conservator of Fr-rrests, 'n:ipr:ra'

The Prilcipa.l Ci:rief Conservator of Forests & CWLW, 'lripura.

The Ac1cll, PCCF (Protection)/ Acidl, PCCF (AIrR)'

The CEO & PD, IGDC Project, Tripr-rra'
'lhe CDO & PD, Tripura .llCA Prolcct, 'lripura'
,Ihe chiel (lOnservator of Fore.sts, \ /P & sLrn,ey/ 'lerritorial/ IT/
P&tl / RT/ Protcctjon'
The Consenrator of Forests, Iijr 8{, I'l'/ 'lerntorial Coordination/ Sri

Angshurnan Dev, CF.
The Aclcl1. Secretar\r to tlre ()or,1.. of Tripr-lra, GA( C & C) Deptt'

Agarlall "

fiie Deput\, L)onservalor of Frorests, HQ/ P&;Dt trAP/ V/orking Plan

No-1 /& Il/ Itescnrch Divn./ 'i'ra-lning Dirrisitln'
The Distrrct lrore sl, Officer, West./ Sor.ltll/ Nort.h/ Dhalai/ Unakoti/
Khowai/ Ciurnti / SePahrjaki,
'lhe Director Cloucied l,ercparci Nntional Parl<, F'l{Q at Agartala'

e 
" ntJ.7it.^r

15,

.0



I6

17

IB,
19.
) r'r

r/z
The Divisioneil F'orest officer, Saclar/ 'l'eliamura/ Ambassa/ Manu/
I(ailashahar/ I{anc}ran1:ur/ udaipur/ Gurnti/ Bagafal Directiol Divn.
The Suib-l)ivisional Forest otiicer, saclar/ sadar urban/ 'leliamurer/
I(howai/ t\mbassa/ Manu/ I(r,rmargheit/ Kailashahar/ Kanchanpur/
Dharmanagar/ Bishalgarh/ sonarnura/ Uciaipur/ Amarprrr/ Bagaiai
Kerrbok/ Sabroom.
The Wildiile Warcien, Sepahr3ala/ 'Irishnar / Clumtr/ Rowa
'lhe I)ircctor, Sepahijala Zoologicerl park, SepahS
Ali Range Office/ Beert Office through ttre Fo/ sDFoconcerll

Pri pal Secrenc1
ir..{ I"

lhc
t.

tary [o
(iovernment o{"1'rip ura
Departme nt of F ore sts

t



GOVERNMENT OF'TRIPURA
F'OREST DEPARTMENT

NoF.7(7 1)/ For/ Fp -06-14 IIFA I gT 2 S.__ Z S Z Dabd,llt May 2O2O

NOTIFICATION

In exercise of the powers conferred by section 514, of the Indian Forest Act,7927 ' as amended by Indian Forest (Tripura Amendment) Act, lgg4 read withclause (d) of section 76, the Governor, Tripura is pleased to further amend theTripura Forest (Establishment & Regulation of saw Mills and other wood BasedIndustries) Rules, 199S, namely_

1.

(i) These rules may be called the Tripura Forest (Establishment &Regulation of saw Mills and other wood Based Industries) (SixthAmendment) Rules, 2O2O.

(ii) They shall come into force on and from the date of their pubiicationin the Official Gazette.

2. Amendment of Rule 2 :

In clause (k) of sub-rule (1) of Rule 2 of the Tripura Forest(Establishment & Regulation of saw Mills ana oirr.r- wooa BasedIndustries) Rules, i985 (herein after referred to as the principal Rules),in the definition of 'secondary wood Based Industries or shop,after theexpression 'forest produce', the expression ,excruding bamboo and.bamboo products' shall be inserted.

Amendment of 4z3

In clause (i) of sub rule (2) of Rule 4 of the principar Rules, after theexisting contents, the following shall be inserted:

"For the purpose of this rure, the sub-Diuisionar Forest offi.cer and.wildlife warden shau exercise the pouers of the Authorized officer onrgfor the purpose of second.ary wood. based. industry or shop, and. theDistrict Forest officer sha, exercise the powers of the conseruator ofForesls tuithin their re sp e ctiu e juris d.ictio n,, .

4 nt of Rule 6:
(1) of rule 6 shall be substitu

In the Principal Rules, the sub_rule
ted as follows:-

The follouting shail be rate of apptication fee (non refund.able) and. thelicense fee or as the case may be, the reneutar ricense fee:-



,sL

lVo

Name of License Applica
tion fee

for
license
(nilfor

License
fee

Renewalfee
Per geqf

(Not etc,ceeding
three

Jinancial gedrs
at atime)

7 Sanl mills, ueneer
factory, plyuood factory, paper
mills, pulp mill, particle board.
and other uood based./ forest
ba"sed industries inctuding
timber/ rubber utood. treatment
plants

For each of 5000/- 2sooo/- 10000/ -

2. er shops dealing in
timber
Timber trad, 1000/- s0o0/ - 2000/-

handicraft shop using forest
produce

For each of furniture/ cabinet/

up to 5 uorkers(a) uith s00/- 1200/ - 1000/-

3

aboue 5 utorkeG(b) 1000/ - so)0/ - 2000/ -

(a) For NTFP including fireuood s0o/- 12OO/ - s0o/-
4.

Timber outside lfER through
railuays

(b) Export NTFP/for so)o/- 10ooo/ - 20000/ -

5' In the Principal Rules, the sub-rule (3) (c) of rule 6 shall be substitutedas follows:-

A license granted. und.er these rures shalr be reneu.ted. for a period. notexceeding three financiar aears at a time on paamefi ,f ;;;;rii rJ." and. suchrenewal shall be in Form IV for each unit.

By order of the Governor,
B* l(,,V(#;"?";".H(V2l

"#:?ilf.""T:l1fl',;il}"



The Manager, Tripura Government Press, Agartala along with 10 copies ofthe Notification for publication of the Notification in the next issue of the TripuraGazette and also to send 50 copies of the Gazette to the o/o pccF, Tripura for widecirculation.

To

Copy to:-

1 The Speciat Secretar5r to the Chief Minister, Tripura.2. The PS to the Forest Minister, Tripura. ' L- I

3. The PS to the g-hi.f secretary, Covt. of Tripura.
1 The Principal chief conservaior of Forests a gopp, Tripura.
I The Principai chief conservator of Forests & cwLW, Tripura.6. The Principal chief conservator of Forest", er, 

'Nriag, 
o 1o tttepccF, Tripura.7. The Addl. principal chief conservator of Forests, ApR, o/o the pccF, Tripura.I The Managing Dlrector, TFDpC Ltd., Abho^;;;, Agartala.e' 

ff"ePJdfl?:ffiilltor 
of Forests, ProtectionT "weaS-/ rerrito rlaJ/ rc/p&D, o/o

10. The CEO & pD, Tripura JICA project, Tripura.11. The CEO & pD, IGDC project, Tripura.12' The conservator of Forestis, ferriioriar/ Estt. & HRD/, o/o the pccF, Tripura.13' The Deputy conservator of Forests, !!1 uqt p&D/ EAp/working pran No.-IlNo-II/ Research/ Training, O/o the pCCf, ilipr.".14, The District F9r9st oliicer, North/ u"rioirT D,.aJal/ Khowai/ west/Sepahijala/ South/ Gomati District.15' The sub-Divisional Forest oT":1, sadar/ Mandai/ Telaimura / r{howat/Ambassa/ Manu/ Kumarghat / ,olarryanig*f' rrrtr"hahar/ Kanchanpur/Bishalgarh/ Sonamura/ Uiatpur/ Bagafa/ fiJp" r/ Karbook/ Sabroom.16' The wiidlife warden,. Gumti/ irisrrnaT"se;rl;ril"'/ Rowa.
17 The Director, SSna]ril aLa Zoologlcat park, i";;ii;".18' y:r"trj Lab for iniormation"and ,.""""r!- riptoaaing in the departmental
79. A1l Range office/Beat office through the concerned DFos/sDFos.

\ffL,,,,, eDzD
Joint Secretary to the
Government of Tripura


